
Shri, Nirmal Mahto, 

Shri, N. K. Lal..,. 	£egistrar. 
0e 

- Nobody appears on behalf of the applicant. The defect 

pointed out in the Scrutiny Report must be removed by the 

appljcn, fixing 2 1.2.96. 

( N. K. La? 
Registrar 
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Shrj. M. L. 	 Registrar Incharge, 

Defects ha*not been removeó properly. One Mr. 

Dastath Kümar filean application for correction in age. 

Application allowed. List on 29,2.96 for removal of defects. 

M. L. Paswan) 
Registrar I/C 

5hri. N. L. Paswan, Registrar Incharge. 

Learned Counsel for the applicant is present. Defects 
have been . removed. in the circumstances, let it be register- 
ed andplaced before-  the Hon'ble Bench for hearing on 

admission, fixing 21,.3.96 

fr 
M. L. Paswan) 
Registrar i/c 
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O.A.: 160/96 
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Counsel for the applicant : shriR.N.Sahay. 

Heard Shr i R.N. sahay, learhed C cunse 1 for 
the applicant who br cught to my not ie that a n order 

passed by this Tribunal on 06.11.1995 has not been 

implemented by the respondents as per the spirit and  
directions of the Tribunal. The Annexure-4/1 geries 
(page no, 19-27 of the o..) have been issued by the 

respondents whereby the Tribua1s order has not been 

referred to at all while Consider ing the caes of the 

applicants in compliance of this Tribunal order. The 
applicants in this O.A. have  again prayed for regula- 

,p. 	 riatjón of their services. The learrd ccunsel for the 

applicant was directed to file a Contempt Petition in 

the matter in view of the facts that responcas have 

flotCoinplied with the orders of this Tribunal. The app1j 

carts may do so within a period of two months from now 
if they are so adved, 

Accordingly, the O.A. is disimissed at the 
admiss ion stage in its present form. 

in view of this order, Shri R.N,Sahay, learned 
counsel for the applicants prays for wit 1drawa1 of the 

case. Accordingly, the o,A. is dismissed as withdrawn. 

(N. Icverma) 
Merrber(A) 


